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CE.1\if RAL A1Jv1IN1SfRATIVE TRIBUNAL 

ALLAHAS:AD JBENQ-f : ALLAHABAD 

Court 

Orig ina.l .Pppl ication No. 79 8 of 2J03 

Thursday, this the 24th day of July, 2)Q3 

Hon' ble Mr. Justice R. R..K. Trivedi, V. C.. 
.!:!£!r_ble Mr. D._R. Tiwc;Jri1 A..M. 

Dr. K. Sldhakar Reddy, 
Medical Officer ( Hanoeo) 
o/ o The Deputy Inspector ~eneral 
SSB Sector HQ. G orakhpur l u. P.) • 

( By J.ldvocate : Shri V.K .. Gupta) 

1. Union of India 
through Secretary 
of Ministry of Home Affairs, 
Government of India, 
North Block, New Delhi. 

2. The Director General, 
S.S. B., Goverrment of India, 
Minis try of Hane Affairs 
SSB Force H . East Block, V, 
R. K. Pu ram, New Del h~ 110066. 

Inspector General, 
Ministry of Nome Affairs, 
SS81 Lu ck noN Frontier HQ. 
Section-H, Kendriy a Bh av an, 
11th Floor, Al igunj, 
Lu ck n ON- 2260 24. 

4. Deputy InS:pector General, 
SSB, Sect or HQ. 
fvlinistry of H0me Affairs, 
H-19 Rapti Nag ar, 
PHASE- IV, Ch arg aw an, 
Gorakhpur - 273409 ( U. P.). 

( By Advocate : Shri K C.J os hi) 
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ORDER ( ORAL)_ 

.§y; Hon1 ble Mr. Justice R. H.K. Trivedi, V. C. • • 

B'y this OA filed under Section 19 of A. T. Act, 1985, 

the applicant has prayed for a direction to ·"§he respondents 

to :implement time bound pz-omo t i.on to the level of Senior 

Medical Officer (Hanoeo) in the pay scale of Rs·.l0,000-15,a)() 

f rorn the date 18. 11.,2001. 

2. The learned counsel for the applicant has submitted 

that the applicant has filed a representation ( Annexure- I) 

before Secretary, Ministry of Ho,'De Affairs i.e. Canpetent 

.Authority for grantiaJ relief but no order has been passed 
~'\Jkv\ 

~nv-the repr.esentation and(is still pending. 

3. Cons Ldez Lrq the facts and circumstanc4 ~e 

appl~'t has already approached the eontempt Authority; 
S.: Lv\ -~does not appear necessary to interfere ·at this st~e 

except for a direction to the Secretary , Ministry of Hane 
~"" Affairs to decide the r ep r es en tat ion of the appl i~t by a 

reasoned order within a specified time. 

4. The OA is disposed of finally with a direction 
~ v.. 

to the Secretary, Ministry of Hane Affatts, Government of 

India to c~msider ard decide the representation of the 

applicant dated a).2.2)()3 (Pnnexure-I),by reasoned order 
...-I'- +-~V\r ct\- o, "'- 

within three months from the date of icopy of this order. 

It shall be open to the applicant to file a copy of the 

representation al ongwith copy of this order. No order 

as to cos ts., 

'Q __ -T"'e~ 

Vice Chai.rrnan \ Member-A 
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